
REG ISTERED 

CENTIRJL ADMINISTRATIVE TRIBUNAL 
BANGALCE BENd-i 

Commercjj C.oj plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

APPLICATION NO 	669 J8(T) 

W.P.  NO  
Applicant 

Srnt Jayalakehmi & 2 Oxe 	 Si/a 	The Secretary, P1/a Education & 3 Ore 

To 
Smt Jayalakshmi 
U.D.C. 
K.nlriya %Iiyalaya Sangathan 
)aj.ahallj 
Bangalore 
Shri N. Plani 
L.D.C. 
Ksnriya Vidyalaya Sangathan, ASC 
Bangalore - 560 047 
Shri Chjdarnbaram 
'0' Employ.. 
Kenriya Vilyalays Sanathan, ASC 
Bangalore - 560 047 

Shri K. Sre.lhar 
Advecatu 
36, 'Vaqd.vi' 
Shankarapuram 
Bangalore - 560 004 

S. The Secretary 
ministry of Education 
New Delhi 

6. The Dy. Commissioner(Mdmin) 
Ksndriya Vidyalaya Sangathan 
(Nehru Houss) 
4, Bahadur Shah Zafar Plarg 
New Delhi - 110 002 

JG C0PIE OF D  

	

Subject: 	 ER PASSED BY THE BENCH 

	

Please find 	enclosed herewith the copy of 	DER/*T/ 

passed by this Tribunal in the above said 

	

application on 	25887 	-. 

Erìcl : as above. 
7. The Commissioner 

Keridriya Vidyalaya Sangathan 
No. 4, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

REcEVJ (j1 ' 
Diary J7i.V.6/.k.C4..) 
Date:.2)fL ... 

bEPUTY REGISTRAR 

(JUDICIAL) 
8. The Chairman 

K.ndtiy8 Vidyalaya Sangathan 
4, Bahadur Shah Zafar Mare 
New Delhi - 110 002 

7 

C 	
Al 



III T1E CENTIAIA ADMINISTHATIVE 
TWIRuNAL ADZITIONAL DENC H, 

/ 

	

flAGILI4O 
V. 

Applicant 

OJER SHEET 
Apphcation Nó 	 of 198 7 (f) 

\Jj (2J/Oil 	
f-i') 

Respondent 

Advocate for Applicant 	 Advocate for Resp3ndent 

9/1 . 	T. 

Date 
	

Office Notes 
	

Orders of Tribunal 

KSPVC/PSM (A) 

25.8.1987. 

I  

-' 

This is a transferred e 
applicationreceivec from the 

High Court of Karnataka U/s 29 

of the Administrative Tribunal 

Act, 1985('the Act'). 

The applicantE are wor—

king in Kendriya Vidyelayas of 

Banqalore, which are establi-

shed and managed by a register 

society called 'Kendriya Vid.ya 

laya Sanghatan' ('Society'), 

registered under the Societies 

Registration Act, 1860 (Cntra. 
Act No.21 of 1860). These 

facts are admitted by the appl: 

cants themselves in thEir appl 

cation. So far, the Central 

Government in exercise of the 

powers conferred by Sec.14(3) 

of the Act has not conferred 

jurisdiction on this Tribunal 

over the society and the insti 

tutions it is managing in th 

different parts of the country. 

From this, it follows that 

matter, which relates 

registerid society, cat 

taken on the file of th 



( 

Date 	 Office Notes 	 Orders of Tribunal 

Tribunal and decide4notwithstandjng 

an order made by Shri K. Shivshanker 

xYct Bhat, J., to the contrary on 

8.7.1987. Shri K. Sreedhar, learned 
counsel for the applicants 	os not 

dispute thislegal position, and very 

rightly, asks us to retransfer these 

proceedings to the Hon'bleHighcour-
its1f for being dealt with in accor- 

(I dance with law. 

On the foregoing discussion, we 
hold that we have no jurisdiction to 

take this application on the file of 

this Tribunal. We have no 

ic4 except to retransfer the 
proceedings to the Hon'ble High Court. 

—We, therefore, 	frxxf direct 
the Registrar to retransfer the pro-

ceedings to the Hon'ble Hiçh Court 

itself along with an authenticated 

copy of this order. 

VICE CHAIRcAr 	 W01BER(A 
dms. 



cENTR!'L ADMNISTRATIVE TRI UML. 
P.ANGALVRE RECH 

• 

Ccir 	oLex( Bri*), 

$nqalors'. SGO ae. 

To 

th. Assiltant Rsistrer, 
High Court of karnataka 
High Court ui1ding90  
Bnçirre 

;utis Tnsf',,r of Ctas zovvlrl. f UOPAGO 
2904/84-. Stitt,eyalekshmi I ors. 
V/s. S.otetry, fain. o? Ctic 
now *1hi I ovs• 

Consaquent an the orders dt. 25.4-.7 of this 

?rib4na2. ( a uU*inticatea copy enclod) in A,tto.669/87(T) 

all the c 	rwcurds (duly lr*de*id) pertoinin 

to th# WP oza £turnad P*zm,ith for furthar pro eoJings at the 

Mon la {Ljh court, Kernetaka. Copiss of the rritr dt. 25..8i87, 

has been sent tá partisa concur*d. 

Yo*, faithfuLty, 

Am.VEN-KAT, -AE--W'Y 
11oputy MemiLetrarM. 	2 



A,tsQ; 66/L(T) 

 tS Owat in I 
 Ud.r*t*.t at NC 2 ft 	9 
 exambowlsR*prt LntP 10-13 
 Pre.ntation fb2m I mdix 14 15 

5, SUMP Popov £ir *4k Rs,100/u. 16 17 
N,P. & AttLakivLt 10 21 

7. Annexuj*s 30 .43 
0e l.A.!. in W.P. 44 4 

IA. Ilin,P, 49 53 
10. Vka1.t 54 
11. Mono with encicauvi 55 33 
12*  l.A.!!! in 84 - 60 
13. P3aticae etc. 09 97 

........ 



(2, 	REGD.A.1. 

CENTRAL A0INISTRAT1IE TRI41At 
BANGALCRE RENCH 

Commercial Complex(I3DA), 
Indiranaga,IieMk 

Aj0•  669/8? (1) 
	 langalora.. 560 035. 

(u, P,No.2904/84) 	
Oetáa lj• 	c' 

To 

The A.siste.nt Registrar, 
High Court of Karnataka, 
High Court Buildings#  
enqalore. 

Sir, 
Subs Transfer of Ca.. .cos of J.P.N.. 

2904/84- Smt.3eyalkshmi I are. 
V/a. Secretary, Nm. of £dueStion, 
New Whi & ore. 

4•a• 

Consequent on the orders dt. 25.r.887 of this 

Tribunal ( a authenticated copy enclosed) in A.No.669/87(T) 

(W,PuNo.2904/84) all the caae records (duly indexed) pertaining 

to the bJP are returned herewith for further proceedings at the 

Hon'ble High Court, garntitaki. Cepisa of the order dt. 25..8.879  

he4k been sent t6 parties concerned. 

Your. faithfully, 
/ 

Ends As per Index. 	) L pUtY Ieqistrar(3). 	1 
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V 	IN TUE CENTRAIa ADMINIS'rIATIWE 
TRIliUNAI4 A3DX)PXWX0Z4A3LA  BENC Ii, 

ANGAIOE 

I. ,  

Applicant 

Advocate for Applicant 

f/. 

Date 

ORDER SHEET 
AppióationNd 	 Of 198;) ( 	

Respondent I 	 / 

Advocate for Respondent 

Office Notes 
	

Orders of Tribunal 

KSPVC/PSM(A) 

25.8.1987. 

This is a transferred 
è t4t&,t4j. 

app1icationreceived from the 

High Court of Karnataka U/s 29 

of the Administrative Tribunal 

Act, 1985('the Act'). 

The applicants are wor- 

king in Kendriya Vidyalayas of 

Banqalore, which are establi- 

shed and managed by a registe 

society called 'Kendriya Vidya. 

laya Sanghatan' 	('Society'), 

registered under the Societies 

Registration Act, 	1860 (Centrai 

Act No.21 of 1860). 	These 

facts are admitted by the appi.: 

cants themselves in their appi: 

cation. 	So far, 	the Central 

Government in exercise of the 

powers conferred by Sec.14(3) 

of the Act has not conferred 

. 	.. jurisdiction on this Tribunal 

over the society and the insti- 

tutions it is managing in th 

different parts of the count 

From this, it follows that thi5 
4* 	/9 

matter, which relates to a 

register- d society, 	cannot be 

taken on the file of thL 



Date Office Notes Orders of Tribunal 

Tribunal and decide4 notwithstanding 

an order made by Shri K. Shivshanker 
XX*t Bhat, J., to the contrary on 
8.7.1987. Shri K. Sreedhar, 1earner 

counsel for the applicants,.oes not 

dispute thislegal position, and very 

rightly, asks us to retransfer these 
proceecirigs to the Hon'ble-.HighCour4 
itself for being dealt with in accor—
dance with law. 

On the foregoing discussion, we 
hold that we have no jurisdiction to 

take this application on the file of 

this Tribunal. We have no 

4ç4 except to retransfer the 

proceedings to the Hon'ble High Court. 

—We, therefore, 	trxxf direct 
the Registrar to retransfer the pro—

ceedngs to the Honble High Court 

itself along with an authenticated 

copy of this order. 

'& 
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dms. 
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